SBI Life Insurance Company Limited
Regulated by IRDA Registration Number: 111

PoLICY SBI LIFE- SARAL MAHA ANAND

DOCUMENT UIN: 111L070V02

(A UNIT-LINKED, NON-PARTICIPATING PLAN)

IN THIS POLICY, THE INVESTMENT RISK IN INVESTMENT PORTFOLIO IS BORNE BY THE POLICYHOLDER.




Policy Schedule

Your Policy

Welcome to yourSBI Life —Saral Maha Anand policy and thank you for preferringBl Life Insurance
Company Limited to provide you with insurance solutions. The UlNbtéed by IRDA for this product ig
1111070Vv02.

The information you have given in your proposalnippersonal statement together with any reportstoer
documents and declarations form part of this caebhwhinsurance with us. Your policy document, coisipg this
policy schedule along with the policy booklet anty &ndorsements, is evidence of the contract. if fave
chosen the riders, then the respective rider dontsngould also be part of the policy document. ¥bould read
these documents carefully to make sure that yowsatisfied with the terms and conditions of theiqolPlease
keep them in a safe place.

under your policy, after deducting the applicatharges, will be dependent on the investment pedana of the
funds of SBI Life, as chosen by you. Your policed not share in the profits or surplus of the Camyp

In return for your premiums we will provide bensfias described in the following pages of the paliogument.
The benefits available under this policy are sulfj@t¢he payment of premiums as and when due.

The benefits will be paid to the persons entitledset out in the policy document, on proof to atisgaction, of
such benefits having become payable and of tleedftthe persons claiming the payments.

Please communicate any change in your mailing addyeany other communication details as soon ssilge.
If you require further information, please contastor the Agent/ Facilitator mentioned below.

Agent/Facilitator Details: <<name>> <<code>>
<< mobile nbien or landline number if mobile not available>>

Identification

1. Policy Number

2. Proposal No.

3. Proposal Date

4. Customer ID

Personal information

5. Name of the life assured

6. Name of proposer / policyholder

Life Assured Policyholder
7. Date of Birth

Life Assured Policyholder
8. Age at entry

Life Assured Policyholder
9. Gender
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10. Mailing Address

11. Telephone Number with STD Code

12. Mobile Number

13. E-Mail ID of the policyholder

14. Name of the Nominee(s) Relationship with the life assured Age
15. Name of the Appointee(s) Relationship with nominee Age

Important dates
16. Date of Commencement of Policy

17. Date of Commencement of Risk

18. Policy Anniversary Date

19. Premium Due Dates

20. Date of Maturity of Policy

Basic policy information

21. Sum Assured Multiplier Factor (SAMF)

22. Premium frequency

23. Installment Premium (Rs.)

24. Basic Sum Assured (Rs.)

Riders chosen

Name of the Rider

UIN
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Base Policy and rider

sum Premium << Premium Date of
' Term . Frequency >> Due Date of Maturity /
Benefit A(s;gr)e d (Years) Pa(;;;r;gar'gt)erm Instaliment Last Premium| Cover End
) Premium (Rs.) Date
Base Policy
Accidental
. Benefit charges
SBl Life - N.A. will be deducted
Accidental by wav of
Death Benefit y way . N.A.
(ADB) Linked cgncellatlon 0
Rider units on monthly
basis, from the
unit fund.
Total Installment Premium

- For Base Policy and rider, we would recover sartax and cess, as applicable, along with thegelsar

-Service tax is currently payable @ 12.00%, Edocaess @ 2.00% of service tax and Secondary agheHEducation cess @
1.00% of service tax. The effective rate workstout2.36%.

- The rates of service tax, cess and any othestpagable may vary as per the taxation laws, asdoted/ amended/revised from
time to time. If any Statutory or Legal Authoritmposes any tax, cess or levy of whatsoever naturthe insurance services, even
after issue of this policy, the same shall becomgple by you and the Company shall recover theedaom you

All references to riders in your policy documentl e applicable only if we have offered the respecriders with your policy.

Fund Options

Fund Name Fund Allocation for Premium in %
Equity Fund <<% or N.A.>>

Balanced Fund <<% or N.A>>

Bond Fund <<% or N.A>>

Total 100%

In the above table, “N.A.” stands for Not Applicabl

Applicable clauses

<<

>>
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<< To be printed only when the policyholder is staémber
We will award the following additional allocatioa you.

Additional allocation

Year Additional allocation (percentage of premium)

>>
Signed for and on behalf &BI Life Insurance Company Limited,

Authorised Signatory

Name

Designation

Date Place

The stamp duty of Rs <<....>> (Rupees...... only) paid day order, vide receipt no. <<...... >> dated << >>. Gownent
notification Revenue and Forest Department No. Moki<<..................... >> dated <<....... >>,

<< Digital Signature >>

(Signature)
Proper Officer

**********************************End Of PO|I0y Sch edule *kkkkhkkhkhhkkhkkkkkkkkkkkkkhhik
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1 Your Policy Booklet

This is your policy booklet containing the variclesms and conditions governing your policy. Thidiggobooklet should be read in

conjunction with the policy schedule.

2 Definitions

These definitions apply throughout your policy doeunt.
The definitions are listed alphabetically. ltemsrkeal with " alongside are mentioned in your policy schedule.

>

[72)

o =

Expressions Meanings
1.  Accidental Death Benefit (ADB) is an additional béihpayable in case the life assured dies in @idaat.,
a charge for granting accidental death benefit @ndbased on the sum
2.  Accidental Death Benefit Charge | assured chosen, which is applied at the beginnfrepch policy month by
cancelling required number of units for equivalemount.
. An accident is a sudden, unforeseen and involunesnt, caused by
3. Accident - .
external, visible and violent means.
. . is the fund value of the discontinued policy furichis will however be
4. Accumulated Value of Discontinued = . - ) i
. subject to a minimum guaranteed return of 4% pauanor as prescribed i
Policy Fund . .
the prevailing regulation.
Age is the age last Birthday i.e. the age in coteglgears.
6. Age at Entry' is the age last Birthday on the Date of Commencgéme
7. Allocation Charge
or is the percentage of Premium that would not bésetilto purchase units.
Premium Allocation Charge
Allocation Percentage is the percentage of Prenthanwill be invested in the chosen funds.
Annualised Premium is the total amount of Premiwayable in a Policy Year.
is equal to all the partial withdrawals made, ifyaduring the last 2 yean
immediately preceding the death of the Life assufdtie age of the lifg
10.  Applicable Partial Withdrawal ifsured at death is less than 60 years of age
(APW) all the partial withdrawals made after the life assl’s attaining the age ¢
58 years if the age of the life assured at dea#gisal to or more than 6
years, as the case may be.
is the person who is so hamed in the proposal farsubsequently changed
11 Appointee’ by an Endorsement, who has the right to give al\wdiicharge to the policy
' PP monies in case of the death of the Policyholdepigethe maturity of the
policy while the Nominee is a Minor.
12, Assianee the person to whom the rights and benefits aresteared by virtue of
' 9 assignment under section 38 of the Insurance A&81
13. Base Policy is the part of the Policy other tham®ider, if any.
: is the conventional Birthday. If it is on 2%ebruary, it will be considered as
14. Birthday .
falling on the last day of February.
15. Business Day is our working day.
16. Complete Withdrawal is same as surrender
17, Chosen Eunds g;ﬁict)zg fund types opted for, by the policyholdet of the available fund
. is the date on which the Premium net of Allocati®marges is invested in
18. Date of Allocation .
the Fund Options.
19. Date of Commencement of Polity | is the start date of the policy.
20. Date of Commencement of RiSk | is the date from which the insurance cover underpblicy commences.
21. Date of Discontinuance is the date on which weiveca communication from you requesting for
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Expressions

Meanings

surrender of the policy or discontinuance of thdicgoor on the date o
expiry of notice period within which you are suppddo exercise an optio

as per the options given in the notice of discargitce, whichever is earlier.

is the date on which the benefits under the pdkegninate on expiry of thg

ot
22. Date of Maturity Policy Term.
23 Date of Revival is the date on which the policy benefits are restat the conclusion of th
' revival process
24. Death Benefit is the amount payable on death oLifeeAssured.
is the state of the policy that could arise on aotoof surrender of thg
25 Discontinuance pol?cy or non-payment of renewal p_remiu_m E If af_lhe lock in period, the
' policyholder opts to revive the policy within a jmetr of two years, the
policy will be deemed not to be in a state of digotmiance.
- is a charge levied when a policy is Discontinue@orrendered.
- is either
26. Discontinuance Charges -a percentage of one Annualised Premium or _
' -a percentage of Fund Value as on the Date of Disuwance /
surrender or
-a fixed amount., as the case may be
is a notice we will send you within a period of days from the date g
. . . expiry of Grace Period in case we do not receiver ydue Premium. No
27. Discontinuance Notice : ; . :
receipt of notice of discontinuance shall not bestaued as a breach
contractual obligation on the part of the company.
28. Discontinuance Notice Period/

Notice Period

is a period of 30 days after you receive the Disiooance Notice

is the segregated fund we set aside and is coestiby the Fund Value g

>

D

D

D

=

pf

=

(1]

D

e

nt

11%

=)

29.  Discontinued Policy Fund Discontinued policies after deduction of applicablscontinuance Charges.
30, Endorsement is a change in an)_/_of the terms and conditionshefolicy, agreed to g
issued by us, in writing.
31 Financial Year is the_perlod commencing front April of any year to 31 March of the
following year.
32 Free-look Period is t.he period during which the Policyholder has tipion to return the
policy and cancel the contract.
is the deduction made from the fund at a statedemage before th
33.  Fund Management Charge computation of the NAV of the fund.
34. Fund Optiong are the different funds available for investment.
is the product of the total number of units undke tfunds and thg
35. Fund Value :
corresponding NAVSs.
. is a period beyond the premium due date when thieypis treated as In
36.  Grace Period force but the policyholder is still liable to payetoutstanding premium.
is the status of the policy when all the due prensithave been paid or th
37. In-force C . ) )
policy is not in a state of Discontinuance.
38. Installment Premium is the same as ‘Premium’.
39. Instrument cheque, demand draft, pay order etc.
40 Life Assured is the person in relation to whose life, insuraraoel other covers ar
granted.
is a period of five consecutive years starting frbate of Commenceme
41. Lock-in Period of Policy during which Discontinuance / Surrendealé is not payable
except in the case of death.
42. Maturity Benefit is the benefit payable on maturity
43.  Minor is a person who has not completed 18 yeaegjef
44. Mortality Charges are the charges recovered foviginag life insurance cover.
is the person who is named as the Nominee in tlpgsal form or
45.  Nominee' subsequently changed by an Endorsement, as peorsaetof the Insuranc
Act, 1938, who has the right to give a valid diggfeato the policy monies i
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Expressions

Meanings

case of the death of the Life Assured, during grentof the policy if such
nomination is not disputed.

D

O

=)

D

46. Non-participating means the policy does not hashaae in our profits.
SBI Life Insurance Company Limited or its successor
47. Our, Us, We' We are regulated by the Insurance Regulatory anglbpment Authority
(IRDA). The registration number allotted by IRDAL§1.
is the status of policy opted by you in which natlier premiums are
48 Paid-u payable and the insurance cover continues farduaed sum assuredlled
' P as Paid-up sum assured. During the paid-up pemadtality charges, FMC
policy administration charges would be deducted.
is equal to the sum assured multiplied by the rafiototal humber of
49. Paid-up sum assured premiums paid to the actual number of premiumsapkeyas per the terms
and conditions of the policy.
is a charge recovered towards administrative exgen$ the policy. Thig
50. Policy Administration Charge/fee | charge is applied at the beginning of each polionti by cancelling unit$
for equivalent amount.
is the same date each year during the Policy Tesmtha Date of
51 Policy Anniversar Commencement of Policy.
' y y If the Date of Commencement of Policy is or"asf February, the Policy
Anniversary will be taken as the last date of Fabyu
means the policy schedule, policy booklet, endoesem (if any), ride
. documents (if any). Any subsequent written agregméifi any) mutually
52. Policy Document agreed by you and us during the term of the pdisp forms a part of th
Policy document.
is the period from the Date of Commencement ofdyplio the date prior to
the corresponding date in the following calendamthoor similar periods
53.  Policy Month thereafter beginning from the date_s in any calemaanth corresponding t
the Date of Commencement of Policy.
If the said corresponding date is not availabla icalendar month, then the
last day of the calendar month will be taken fas fhurpose.
is the period commencing with the Date of Commeragnof the Policy|
54 Policy Term' and terminating with the Date of Maturity. It isstperiod commencing wit
' y the Date of commencement of the Policy and terrmigatith the Date of
maturity.
is the period between two consecutive Policy Anrsages. This period
55. Policy Year includes the first day of the Policy year and edels the next policy
anniversary day.
56.  Policyholder’ :cf)rt:qe owner of the policy and is referred to as phoposer in the proposa
57. Premium Frequencly Yearly, Half-yearly, Quarterly or Monthly
58. Premium Paying Terrh is the period, in years, over which premiums agaple.
59 Premium’ is the contractual amount payable by the Policytotd secure the benefits
under the contract.
60. Regular Premium is the Installment Premium payable over the PremRaging Term at the
chosen Premium Frequency.
. is the process of restoring the benefits undeptiey which are otherwise
61. Revival ; ) . )
in the state of discontinuance due to non-paymeptamium on due date.
62. Revival Period is a period of two years from théed# discontinuance.
63. Re-direction is the change in allocation percentagature premiums.
64. Rider' is a cover which can be opted for in additionh® Base Plan.
65.  Rider Tern’ is the period, in years, during which the contrattRider benefits are
' payable
66. Settlement installment is the amount of each ilmetit receivable during the Settlement Period
67. Settlement Option is the option to receive the migtbenefits spread over a chosen period
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Expressions

Meanings

68. Settlement Period

is the chosen period over which the maturity bengfbayable on exercising
of the Settlement Option.

69. Settlement Year

is the one year period during the Settlement Pestaiting from Date o
Maturity.

70. Sum Assured Multiplier Factor
(SAMF)

is the multiple applied on the Annualized Premiwnatrive at the Sum
Assured.

71. Sum Assured

is the amount of insurance cover granted underBié&e Policy which ig
payable upon the happening of insured eventsaiifrcls found admissible.

72. Surrender

is the voluntary termination of the cacitiby the Policyholder.

73. Surrender Value

is the amount of benefit payable to the Policyholdpon request for
Surrender of the policy.

74. Survival Benefit

is the benefit that depends orvisat of the Life Assured.

75.  Switching is the process of changing the allocatiercentage of existing funds
76. Switching Charge is the charge applicable on Switch
77. Term' is same as “Policy Term”.

78. Underwriting

-is the process of classification of lives into agpiate homogeneous groups
based on the risks covered.
-based on underwriting, a decision is taken on kédred risk cover can be
granted and if so at what rates of premium and untiat terms.

79. Unit-linked

o8

in a Unit-linked policy, the value of units in ClessFunds will vary base
on market price of the underlying assets and thiestment risk is borne b
the Policyholder.

<

80. Units

are identical subset of the funds’ assets andliligisi as the fund is divided
into a number of equal units.

81. Valuation Date

is the Date of calculation of NAV.

82. You, Your'

is the person named as the Policyholder.

3 Abbreviations

Abbreviation Stands for

ADB Accidental Death Benefit

AP Annualized Premium

APW Applicable Partial Withdrawal
ECS Electronic Clearance System
FMC Fund Management Charges

FV Fund Value

IRDA Insurance Regulatory and Development Authority

NAV Net Asset Value, per unit

Rs. Indian Rupees

SAMF Sum Assured Multiplier Factor

SAR Sum-at-risk

UIN Unique ldentification Number (allotted by IRDfar this product)
ULIP Unit Linked Insurance Plan

These abbreviations bear the meanings assignelteto elsewhere in the Policy Booklet. These abbtievis are only meant to
explain the terms used in this policy. The achexefits payable under the policy are governedhbytérms and conditions of this
policy as given hereunder below:
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4 Base Policy Benefits

Base Policy benefits contain the following:

4.1 Death Benefit

We will pay the following death benefits:
4.1.1 In case of death of the Life assured, if deathriation is received while the policy is in-force ahe death claim is
found admissible, we will pay the highest of thédwing:

41.1.1
41.1.2
41.1.3

Your Fund Value as on the date of receipt of dedtination or
Sum Assured less Applicable Partial Withdrawals\(AFor
105% of the total Premiums paid till date of intiina of death

4.1.2 In case of death of the life assured while pol&ini paid-up status, we will pay the higleéthe following:

4121
4122

Your Fund Value as on the date of receipt of dedtmation or
Paid-up Sum Assured less Applicable Partial Withdida (APW)

4.1.3 In case the death intimation is received aftelDh&e of Discontinuance,

41.3.1

41.3.2

4.2 Survival Benefit

If death has occurred on or before the Date of @iouance, we will pay
4.1.3.1.15ame death benefit as stated in 4.1.1.
If death has occurred after the Date of Discontiwea we will pay
4.1.3.2.Accumulated Fund Value of your discontinued polfopd as on the date of receipt of death
intimation to the company.

4.2.1 Maturity Benefit

4211
4212

42.1.3

4214

We will pay your Fund Value or the Discontinued Buralue as the case may be, as Maturity benefit.
You can choose to receive your maturity benefiekgrcising one of the following two options:

4.2.1.2.7A lump-sum amount as on the Date of Maturity or

4.2.1.2.20 receive the maturity benefits in instalmentsgidg as per the Settlement Option, exercised by

You

In case we do not receive your option within thpuated period, the Maturity benefit will be pardlump-
sum, by default.
It shall be your sole responsibility to exerciseuymption well within time. The Company is not
contractually obliged to send you any alert orniation in advance to remind you about the availgbif
settlement options.

4.2.2 Settlement Option

4221

4222
4.2.2.3

4224

4.2.2.5

4.2.2.6

4227

4.2.2.8
4229

Form 49

You should write to us at least 60 days and nobree865 days prior to Date of Maturity, to exerdikis
option.

We will then pay the maturity benefit in instalment

You are required to select the number of years avieich you want to receive the payments and the
frequency of payment which can be yearly, half-leayarterly or monthly.

You can choose a Settlement Period of 2, 3, 4y@afs.

We will make the first payment on the first daytioé first Settlement Year, which is the Date of May and
further payments will be made on the first day aflesubsequent year, half-year, quarter or morghra#ing
on the chosen settlement frequency.

We will calculate the first instalment as the FWaue as on date of maturity divided by total nembf
instalments based on the chosen frequency andrsettt period.

We will calculate each further instalment as thentavailable Fund Value divided by the number efttien
outstanding instalments.

The last instalment would be the then availablel fualue.

During the Settlement Period
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4.2.2.9.1 The Fund Value will remain invested in the fundsgnrg as on the Date of Maturity.

4.2.2.9.2 The investment risk will continue to be borne byiyo

4.2.2.9.3 We will pay the amount in the form of yearly, hgHarly, quarterly or monthly instalments as chosen
by you.

4.2.2.9.4 We will pay you the instalments only through ECSytfu have chosen Half-yearly, Quarterly or
Monthly frequency for payment.

4.2.2.9.5 For payment, we will redeem the units from eactdfbased on the percentage of that fund to the total
Fund Value as on the date of payment

4.2.2.9.6 You can ask for full payment of remaining Fund \é&aht any time

4.2.2.9.7 We will not deduct any charges except FMC

4.2.2.9.8 We will not allow any partial withdrawal

4.2.2.9.9 We will not allow any switching among funds

4.2.2.9.10 In case of death of the Policyholder, we will phg then available Fund Value to the legal heirthef
Policyholder.

4.3 Partial Withdrawal of Fund
You can make partial withdrawals from your fundidgrthe policy term. Such withdrawals will be sutij all of the following:
4.3.1 The partial withdrawals are expressed as a pememtithe Fund Value at the time of the partiahdiiwal.

4.3.2 You can withdraw from the 6th Policy Year onwardsbject to payment of all the due premiums for fite five
policy years.
4.3.3 We will allow maximum two partial withdrawals inglicy year, out of which one will be free.
4.3.4 During entire Policy Term, we will allow,
4.3.4.1 five partial withdrawals including the free partisithdrawals if your Policy Term is 10 years
4.3.4.2 ten partial withdrawals including the free partiaihdrawals if your Policy Term is 15 years or 28ays
4.3.5 You cannot carry forward unused free partial widwials to subsequent Policy Years.
4.3.6 You can withdraw
4.3.6.1 a minimum amount of Rs. 2,000.
4.3.6.2 a maximum of 15% of the then available Fund Valsi@mthe date of request for partial withdrawal.
4.3.6.3 only in multiples of Rs. 1,000.
4.3.7 We will charge of Rs. 100 per withdrawal in excetfree partial withdrawal.
4.3.8 We will deduct the partial withdrawal charges frtime partial withdrawal amount.
4.3.9 We will not allow Partial withdrawals if fund valuas consequence of any partial withdrawal is reduo less than
50% of the total premiums paid.
4.3.10 You cannot make partial withdrawals during the ISetent Period.

4.4 Surrender
You may Surrender your policy during the term @& golicy. Surrenders will be subject to all of folowing:
4.4.1 In case we receive your Surrender request on arddfie expiry of the Lock-in Period,

4.4.1.1 We will disinvest your units in all funds
4.4.1.2 The resultant amount after deduction of applicabikrontinuance Charges will be kept in the Disamntid
Policy Fund
4.4.1.3 We will pay you the Surrender Value on the firssBiess Day after expiry of the Lock-in Period
4.4.1.4 Surrender Value is the Accumulated value of yowgtbitinued Policy Fund.
4.4.2 In case we receive your Surrender request afteexpiey of the Lock-in Period,
4.4.2.1 We will disinvest your units in all funds
4.4.2.2 We will pay you the Surrender Value immediately
4.4.2.3 Surrender Value is your Fund Value.
4.4.3 All the rights and benefits under the policy willtamatically come to an end.
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5 Guaranteed Additions

5.1 We will allot the guaranteed additions on the cagtiph of specific durations as per the table below:
Guaranteed Additions
(as a percentage of one Annualised Premium)

End of Policy Year

10 5%
15 10%
20 15%

5.2 Applicability Conditions
5.2.1 We will allot guaranteed additions on completioril6th Policy Year and every five years thereafpeoyided all due

Premiums have been paid and the policy is in fascen the eligible date of allotment of guaraniadditions.

5.2.2 For policies which are not in-force, but revivedsequently, Guaranteed Additions are credited erd#ie of revival,
provided all due premiums have been paid.

5.2.3 We will allot Guaranteed Additions only during tRelicy Term.

5.2.4 We will convert the allocated guaranteed additioto iunits of the funds in proportion to their sizesper the NAVs
applicable as on the date of allocation of guakstheeddition.

5.2.5 Guaranteed additions would not be allotted for pgicpolicies.

6 Discontinuance of premiums

6.1 If you have not paid any premium due within the ¢&r®eriod, we will send you the Discontinuance &otwithin 15 days from
the date of expiry of Grace Period. Non-receipthef notice however, will not be construed as a direaf any contractual
obligations on our part.

6.2 Inthe notice we would state that you are entittedxercise one of the following options upon diggwation of the policy:

6.2.1 Either to opt to Revive the policy within 2 years o
6.2.2 To opt for Complete withdrawal from the policy.

You would have the following option in additionttee above options if the discontinuance is afterltitk-in period:
6.2.3 Convert the policy to paid-up status (This optismvailable only when all the premiums have besd m full for at

least first five poilcy years)
6.3 You should choose your option within a period ofdays from the date of receipt of notice.
6.4 Your fund value will continue to be invested tiiet time we receive your option or till the expirfytbe discontinuance notice
period if we do not receive your option ,whicheigeearlier.
6.5 During this period the policy will continue to be-force with life cover and rider cover, if any aall charges i.e. Mortality
charges, Rider Charges, FMC, Policy Administrat@tirarges would continue to be deducted.
6.6 If you exercise the option to revive the policythim revival period then:
6.6.1 If premium is discontinued during first five poliggars
6.6.1.1 Your fund value, as on the date of receipt of yoption to revive the policy, will be disinvesteddacredited
to Discontinued Policy Fund net of applicable diggmuance charge.
6.6.1.2 If you revive the policy within 2 years time theevival procedure as stated in the Section on “RaViv
would be applicable.
6.6.1.3 If you do not revive your policy within the revivperiod then the discontinuance fund value ashendate
of expiry of revival period or the first businesaydof the 6th policy year, whichever is later, wbble paid
and the contract would be terminated.
6.6.2 If premium is discontinued after first 5 policyays, then:
6.6.2.1 Your policy will be in-force during the revival ged with life cover & rider cover, if any as perites and
conditions of the policy. Mortality charges, Rideharges, FMC and Policy Administration Charges woul
continue to be deducted.
6.6.2.2 If you revive the policy, then the revival proceduas stated in the Section on “Revival” would bpligpble.
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6.6.2.3 If you do not revive within revival period, theretfiund value as on the date of expiry of revivaiqueor as
on the date of maturity, whichever is earlier, vebdle paid and the contract would be terminated
automatically.
6.7 If you opt to completely withdraw from the policyring the notice period or do not exercise anyhef options during the
notice period, then:
6.7.1 If premium is discontinued during first five poliggars
6.7.1.1 Your fund value as on the date of receipt of youtian or the last day of the discontinuance nogiegod, if
no option is exercised, as the case may be, willibeavested and credited to Discontinued Policpd-net
of applicable discontinuance charge.
6.7.1.2 The fund value of your policy under the discontimce policy fund as on the first business day of&ilicy
year will be paid.
6.7.1.3 If the life assured dies before the payment of atioued policy value then the same is paid to the
beneficiary immediately.
6.7.2 If premium is discontinued after first 5 policyays:
6.7.2.1 Fund value as on the date of receipt of your optiothe last day of the discontinuance notice pkribno
option is exercised, as the case may be, will i foayou immediately.

6.8 Paid-up

6.8.1 Paid-up option is available in case of discontiraganf policy after the lock-in-period & wherein &le premiums
have been paid for at least 5 policy years.

6.8.2 Once the policy is converted into paid-up, thereide no option of revival available.

6.8.3 You can do partial withdrawal, even when the poigin the paid-up state.

6.8.4 In case, you opt to convert your policy to paid-thg life cover would continue with a reduced sigsuaed called as
Paid-up sum assured.

6.8.5 The paid-up sum assured would be equal to the ssored multiplied by the ratio of total number oémpiums paid
to the actual number of premiums payable as petetines and conditions of the policy.

6.8.6 Rider Cover (if any) will not be available in theemt of policy becoming paid-up and the rider cowewuld lapse.
Hence Rider charges would not be deducted onceyplodicomes paid up.

6.8.7 During the period in which the policy remains paija- mortality charges (on the paid-up SAR), FMCJidjo
Administration Charges would be deducted.

6.9 If the policy is discontinued after the first fipelicy years and is in a paid up state or is inrthaval period, and the fund value
at any time falls below one annualised premium pibliicy will be terminated and the then availahlad value would be paid to
the policyholder.

7 Revival

7.1 You should write to us on your decision to revikie policy during the Revival Period
7.2 You are required to pay all the due premiums.
7.3 You have to submit Good Health Declaration andsgatither underwriting requirements, if any.

7.4 We may accept or reject your revival request. Weimform you the same.
7.5 The revival is effective only from the date of ggmmce of your request for revival provided you dgaid the arrears of
premiums in full and complied with all the requirents of the revival.

7.6 You cannot revive after the expiry of Revival Pdrio
7.7 If premium is discontinued during first five poliggars and if you opt to revive the policy durihg revival period

7.7.1 The Discontinued Policy Fund will be disinvestedd ahe discontinuance charge, previously deductesjldvbe
added back to this disinvested fund amount.

7.7.2 We will automatically shift the resultant fund t@ur chosen funds in the same proportion as the fyptibns
originally chosen or in case you have opted féurad switch subsequently, we will allocate the tesu fund into
the funds chosen by you in your latest requestuiod switch, in the proportions chosen by you i@ $lid fund switch
request.

7.7.3 We will allocate the units based on the NAV apfieaas on the date of such revival.
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7.7.4

We will deduct policy administration charges andmium allocation charges for the period, startirmgrf the date of
Discontinuance.

7.8 If premium is discontinued after first five poliggars and if you opt to revive during the revivatipd

7.8.1

7.8.2
7.8.3

We will invest outstanding premiums paid by you;, aiecharges in the same proportion as the funsbogtoriginally
chosen or as chosen in your latest fund switchestu

We will allocate the units based on the applicalll&V as on the date of such revival.

We will deduct premium allocation charges for tleipd, starting from the date of Discontinuance.

7.9 We will deduct mortality charges and ADB rider djes, if any from the date of revival of the policy.
7.10You will bear the cost of medical examination,rifyaup to an amount of Rs. 3,000.

8 Premiums

8.1 Basic Premium

8.1.1
8.1.2

8.1.3
8.1.4
8.1.5
8.1.6

8.1.7
8.1.8

You are required to pay the Premiums in full alwagsor before the Premium due dates.

If we receive any Premium in advance, units willdecated only on the Premium due date. We witl pay any
interest on Premium received in advance.

You are required to pay the Premiums even if yomakareceive Premium notice or any other commuigogtom us.
You will be liable to pay all applicable taxes asiéd by the Government and other Statutory Autiesti

If we receive any amount in excess of the requitezmium, we will refund the excess without any riese.

If we receive any amount less than the requirednir®, we will not adjust the amount towards premitilhyou pay
the balance of premium. We will not pay any intem@sthe partial premium paid by you.

You can change the premium frequency, at any palieyiversary.

The change in premium frequency shall be allowedy df the instalment premium after the change radbie
minimum premium prescribed for that frequency.

9 Premium Re-direction

9.1 You can Re-direct your Premiums subject to alhef following:

9.11
9.1.2
9.1.3

9.1.4
9.1.5
9.1.6
9.1.7
9.1.8
9.1.9

We will allow you Premium Re-direction from thedgiening of the second Policy Year.

You can request for Premium Re-direction amonghikea available fund options.

Your Premium Re-direction request will be applieabhly on your future Premiums. This will have rifeet on your
existing funds.

You can re-direct only in multiples of 1% of premis.

We will not charge for the first re-direction irpalicy year.

You cannot carry forward unused free Premium Reddion to subsequent Policy Years.

We will charge you Rs. 100 per Re-Direction reqdesn the second re-direction in the same policgrye

We will deduct the charges by cancelling your uagger the NAV on the date of receipt of request.

We will cancel units from all your funds in propiort of their sizes.

9.1.10 We will Re-direct your Premiums if you have appladeast 14 days prior to the due date of prenvumvhich Re-

direction is to be applied.

10 Funds

10.1 The Fund
10.1.1 You bear the investment risk in investment portfoli

10.1.2 We will invest the fund in accordance with the glides issued by IRDA from time to time. We willlegt the

investments, including derivatives and units of malifunds, for each fund. The investments will bghin the limits
as mentioned in “Fund Options”.

10.1.3 The investments in the units are subject to maaket other risks. We do not assure that the obgafthe product

will be achieved.

10.1.4 The NAV of the units will depend on the equity metikand general level of interest rates from tiongne.
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10.1.5 The past performance of the funds is not indicatizéhe future performance of any of the funds kdé under this
policy.

10.1.6 We will apply a minimum guaranteed rate of retufd% p.a. or as prescribed in the regulations ftione to time, to
the Discontinued Policy Fund, This fund, howevetl mot be available as an investment option togb#cyholders.

10.2 Fund Options

There are three fund options, which have differesit-return profiles. You may choose to invest citmttions in any one or more of
the three funds, in multiples of 1%.

The names of the funds do not indicate the qudlityire prospects or returns.

We will allocate your base policy premiums paidtet proposal stage less applicable charges, ipriygortion mentioned in your
proposal form. We will continue to allocate in tkame proportion until you ask us to re-direct. Afyjeu re-direct, the future
premiums will follow the new proportion

10.2.1 Equity Fund (SFIN: ULIFO01100105EQUITY-FND111)
10.2.1.1 Objective

The objective of this fund is to provide higquity exposure targeting higher returns in thmglterm.
10.2.1.2 Asset mix

Assets Minimum Maximum
Equity & Equity related instruments 80% 100%
Debt Instruments Nil 20%
Money Market Instruments Nil 20%

10.2.1.3 Risk Profile: High

10.2.2 Balanced Fund (SFIN: ULIFO04051205BALANCDFND111)
10.2.2.1 Objective

To provide accumulation of income through investtriarboth equities and fixed income securities veithattempt
to maintain a suitable balance between return afetys
10.2.2.2 Asset mix

Assets Minimum Maximum
Equity & Equity related instruments 40% 60%
Debt Instruments 20% 60%

Money Market Instruments Nil 40%

10.2.2.3 Risk Profile: Medium

10.2.3 Bond Fund (SFIN: ULIF002100105BONDULPFND111)
10.2.3.1 Objective

To provide relatively safe and less volaitileestment option mainly through debt instrumertd accumulation of
income through investment in fixed income secusitie

10.2.3.2 Asset mix

Assets Minimum Maximum
Debt Instruments 60% 100%
Money Market instruments Nil 40%

10.2.3.3Risk Profile: Low to Medium

10.2.4 Discontinued Policy Fund (SFIN: ULIF024110411DISCOPFND111)

10.2.4.1 This fund is built to invest the amounts after dethn of applicable Discontinuance Charges, from th
disinvested units of the policies Discontinued arr8ndered during the Lock-in Period in the Compgany
portfolio and to provide the Discontinuance ValueSurrender Value as applicable, to the Policyhrslde
end of the Lock-in Period or at the end of thevalperiod whichever is later.

10.2.4.2 The objective of the fund is to achieve relativddgs volatile investment return mainly through debt
instruments and accumulation of income through stwent in fixed interest securities and liquid
investments.

10.2.4.3 This is a segregated fund of the Company and adesteequired by IRDA.
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10.2.4.4 We do not offer you this fund as an investmentapti

10.2.4.5 We provide a minimum investment return guarantaeaktp 4% per annum or as prescribed in the prienggail
regulation, on this fund.

10.2.4.6 The Discontinued Policy Fund will have the follogiasset mix

Assets Minimum Maximum
Government Securities 60% 100%
Money Market Instruments Nil 40%

10.2.4.7 The income earned on this fund, net of applicablrges, will be apportioned to this fund.

10.3 Introduction of New Fund Options
We may establish new Fund Options with prior apptérom IRDA and we will notify you of the same tlugh our website.

10.4 Fund Closure

10.4.1 We may close existing funds with prior approvalniréRDA. We will notify you in writing 3 months prioto the
closure of the fund.

10.4.2 You can switch to other existing fund options withewitching charges during these 3 months. If gounot switch in
this period, we will switch your units to any ottfands with similar asset allocation and risk peofi

10.4.3 We will send on half-yearly basis a statement afoaot giving various details pertaining to youlipg e.g. total
premium paid by you, status of policy, total Fundlié etc. These statements are sent by Ordinatygmasnon-
receipt of Fund Statements shall not be deemed twltreach of terms and conditions of the policy.

11 Units

11.1 Creation of Account
We will invest your Premium (net of Allocation Clgass) in your chosen funds.

11.2 Allocation of Units
We will allocate units based on the NAVs prevailingthe Date of Allocation.
We will calculate the NAVs up to 4 decimal placéte may change the number of decimal places indutur

11.3 Redemption of Units
We will redeem the units based on the NAVs on th&ef Redemption.

11.4 Calculation of NAV
11.4.1 Valuation of funds
11.4.1.1 We will value the assets underlying the units drBakiness Days. In case of market uncertaintiesra/iit is
difficult to value the assets the valuation shelldone on a less frequent basis.
11.4.1.2 Based on the valuation of the assets, we will cdmfhe unit price.
11.4.1.3 We shall compute the NAV as per the given belowniaa

[Market value of investment held by the fund

+ the value of any current assets

- the value of any current liabilities & provisigriany]

divided by

[Number of units existing on valuation date, (beforeation/redemption of units)]

11.4.2 Extraordinary circumstances

Under extraordinary circumstances, such as extreabatility in the market price of the assets in thend, extended
suspension of trading on the stock exchanges, alatalamities, riots and similar events, we resdéineeright, not to value one
or more Fund Options or to change the formula &cwating NAV. We will make the necessary changdsject to approval
by IRDA.

11.5 Date of NAV for Allocation, Redemption and Cancelléion of Units
We give below the allocation and redemption ofsifétr various transactions and the applicable NAtésd.
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Type of transaction Applicable event date
Date of realization of the premium or date |of
underwriting acceptance, whichever is later
Renewal Premium through demand draft drawn &ate of receipt of instrument or due date |of

First Premium

a local bank or local cheque payable at par premium, whichever is later
Renewal Premium through outstation cheque| Date of realisation or due date of premium,
demand draft drawn on an outstation bank whichever is later
Partial  withdrawal, Switch or Free-logk .
. Date of receipt of request
cancellation
Death Benefit claim Date of receipt of death clammation
Termination Date of termination
Maturity Benefit Date of Maturity
Date of receipt of Surrender request complete in
Surrender ' )
all respects with full requirements
Discontinuance Date of Discontinuance
Settlement Option Date of payment under Settler@grion
Date of realisation of instrument or date |of
Revival underwriting acceptance of revival, whichever| is
later

11.5.1 In case of transactions through electronic transfesther approved modes, we will consider the datealisation of
the relevant transaction.

11.5.2 If the above applicable event occurs by the cutiofé, we will apply the closing NAV of the sameyda

11.5.3 If the above applicable event occurs after theofiitime, we will apply the closing NAV of the nekusiness day.

11.5.4 The current cut-off time is 3.00 p.m. This cut-tiffie may change as per IRDA’s prevailing guidelines

12 Switching

You can Switch your funds during the Policy Termhject to all of the following:
12.1 You can Switch among any of the then available Foptons.

12.2 You can Switch only once in a day.

12.3 You can ask for a Switch in terms of amount oréngentage.

12.4 You can Switch a minimum amount of Rs. 2,000.

12.5 You can Switch only in multiples of 1% of each fund

12.6 We will not charge for the first two Switches ifPalicy Year.

12.7 You cannot carry forward free unused Switches tsequent Policy Years
12.8 We will charge you Rs. 100 per switch from thedHawitch onwards in the same Policy Year.
12.9 We will deduct the Switching Charges from the antdo be switched.
12.10You can not switch during the settlement period.

13 Charges

13.1 Premium Allocation Charges
13.1.1 We will recover premium Allocation Charges as acpatage of Premium as per the following table:

. Premium Allocation Charges as
Policy Year .
percentage of premium amount
1 6.25%
2-5 3.75%
6-10 3.00%
11 onwards Nil

13.1.2 We will allocate your Premiums to the funds afteddcting allocation charges.

13.2 Policy Administration Charges
13.2.1 We will charge policy administration fee equal te. R3.33/- per month.
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13.2.2 We will recover these charges on the first Busirieag of every Policy Month by cancelling units frdemds in
proportion to their sizes

13.2.3 The Policy Administration Charge would be subjecttcap of Rs.200 per month. However, these charggsbe
revised subject to IRDA approval.

13.3 Fund Management Charges

13.3.1 We will recover Fund Management Charge (FMC) oraidyasis, as a percentage of the Fund Value whitihbe
reflected in the NAV of the funds.

13.3.2 The annual FMC for the funds will be as follows:

Fund Options FMC (p.a)
Equity Fund 1.35%
Balanced Fund 1.25%
Bond Fund 1.00%
IIglijsnc(;mtinued Policy 0.50%

13.4 Discontinuance Charges
13.4.1 We will recover Discontinuance Charges from thed~\Walue.

13.4.2 The Discontinuance Charges will be as per theotig table:

Year of Discontinuance Charges for Discontinuance Charges for
Discontinuance premium up to Rs 25,000 premium above Rs 25,000
1 Lower of 20% x (AP or FV) Lower of 6% x (AP or FV) subject to
subject to a maximum of Rs. 3000 maximum of Rs. 6,000
5 Lower of 15% x (AP or FV) Lower of 4% x (AP or FV) subject to
subject to a maximum of Rs. 2000 maximum of Rs. 5,000
3 Lower of 10% x (AP or FV) Lower of 3% x (AP or FV) subject to
subject to a maximum of Rs.1500 maximum of Rs.4,000
4 Lower of 5% x (AP or FV) Lower of 2% x (AP or FV) subject to
subject to a maximum of Rs.1000 maximum of Rs.2,000
5 onwards Nil Nil

13.4.3 The year of Discontinuance is the Policy Year irichithe Date of Discontinuance falls.

13.5 Switching Charges
13.5.1 We will charge you Rs.100 per Switch from third &ionwards in the same Policy Year.
13.5.2 We will recover the charge from Switch amount

13.6 Partial Withdrawal Charges
13.6.1 We will charge Rs.100 for the second partial withwial in the same Policy Year.

13.6.2 We will recover the charge from the partial withaed amount before payment.

13.7 Premium Re-direction charges
13.7.1 We will charge Rs.100 per re-direction from thea®t re-direction in the same Policy Year.

13.7.2 We will deduct the charges by cancelling units fraliyour funds in proportion to their sizes.

13.8 Mortality Charges
13.8.1 We will calculate Mortality Charges based on theeg the Life Assured.

13.8.2 We will charge the same on the first Business Diagwery policy month by cancelling units in proport to their
sizes.

13.8.3 Monthly Mortality Charges = Sum-at-risk x ( Annidbrtality Charge per unit Sum-at-risk / 12 )

13.8.4 The Annual Mortality Charge will be as per the doling table:
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Annual Mortality Charge per Rs. 1,000 sum-at-risk
Age last birthday Age last Age last
of the life | Mortality | birthday of the | Mortality | birthday of the | Mortality
assured (in| Charge life assured (in | Charge life assured (in | Charge
years) years) years)
18 0.99 36 1.68 54 9.09
19 1.04 37 1.80 55 9.86
20 1.08 38 1.93 56 10.66
21 1.12 39 2.08 57 11.50
22 1.14 40 2.26 58 12.39
23 1.16 41 2.46 59 13.35
24 1.17 42 2.69 60 14.38
25 1.19 43 2.97 61 15.51
26 1.20 44 3.28 62 16.75
27 1.21 45 3.64 63 18.11
28 1.23 46 4.06 64 19.62
29 1.25 47 4.53 65 21.28
30 1.28 48 5.06
31 1.32 49 5.63
32 1.37 50 6.26
33 1.43 51 6.92
34 1.50 52 7.62
35 1.58 53 8.34

13.8.5 Sum-at-risk for in-force policies is the highertbé following two amounts:
13.8.5.1 Sum Assured less Applicable Partial Withdrawals\(ARess your Fund Value as on the date of calcutati
13.8.5.2 105% of the total premiums paid till date of cadtidn less your Fund Value as on the date of caticud.
13.8.6 Sum-at-risk for paid-up policies is Paid-up Sum kssl less Applicable Partial Withdrawals (APW) lgssir Fund
Value as on the date of calculation.
13.8.7 We will consider Sum-at-risk as zero if it is lékan zero.

13.9 Rider Charges
13.9.1 Charges are recovered on a monthly basis, onrtebfisiness day of each policy month by the wagaoicellation of

appropriate number of units.
13.9.2 We will calculate the monthly Accident Benefit Charas

(Rider Sum Assured x (Annual rate / 12)) / 1000
13.9.3 Annual rate is Rs 0.50 per Rs. 1000 Rider Sum Askur

13.10 New services and revision of charges
13.10.1Except for Premium Allocation Charge, Mortality @pa and Rider Charge, all the other charges argeculo

revision with prior approval of IRDA.
13.10.2We may introduce new services and the corresporatiagges, subject to prior approval of IRDA.
13.10.3Ve will notify the new services, charges and changgharges for existing services through our wiebsi

13.11 Miscellaneous Charges

13.11.2We will charge Rs. 100 per statement for additiavatluplicate copy of fund statement by cancellimits from all
your funds in proportion to their sizes.
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14 Claims

14.1 Death claim
14.1.1 The Policyholder, assignee, Nominee, appointe@etegal heir, as the case may be, should intitmeteleath of the

Life Assured in writing, stating at least the pglimumber, cause of death and date of death.
14.1.2 We will require the following documents:

- Original policy document
- Original death certificate from municipal / localthorities
- Claimant’s statement and claim forms in prescrifegthats
- Any other documents including post-mortem reparsf fnformation report where applicable
14.1.3 Claim under the policy should be filed with us Wiitl®0 days of date of deatHowever, without prejudice, in case of
delay in intimation or submission of claim docuntgeheyond the stipulated period in the policy docuthte in the
Statutes, We, at our sole discretion, may condoicd delay and examine the admissibility or oteswef the claim,
if such delay is proved to be for reasons beyordctintrol of the nominee/claimant.
14.1.4 If the policy is assigned, we will pay the clairhany, to the Assignee.
14.1.5 If the policy is not assigned, and
14.1.5.1 you are the Life Assured, we will pay the claimaify, to
14.1.5.1.1the Nominee, if the Nominee is not a Minor
14.1.5.1.2he Appointee, if the Nominee is a Minor
14.1.5.1.3our legal heir, if nomination is not valid
14.1.5.2 you are not the Life Assured, we will pay you ouytegal heir

14.2 Maturity Claim
14.2.1 You are required to submit the original policy do@nt and the discharge form at any of our offices.

14.2.2 If the policy is assigned, we will pay the claimthe Assignee.
14.2.3 If the policy is not assigned, we will pay the afaio you.

14.3 Surrender
14.3.1 We will require the original policy document andcharge form.

14.3.2 If the policy is assigned, we will pay the Surrendlalue to the Assignee.
14.3.3 If the policy is not assigned, we will pay the Sunder Value to
14.3.3.1 you
14.3.3.2 your legal heir, in case of death of Policyholdesiibsequent to date of Surrender request butébd&de of
payment.

15 Termination

15.1 Termination of Life Cover and Rider Cover under Your Policy
All the covers under your Policy will end on thelEst of the following:
15.1.1 The date on which we receive free-look cancellat&gquest

15.1.2 The date on which we receive your Surrender redoe&ase Policy

15.1.3 Date of Discontinuance of policy, if it is duringst five years of the policy

15.1.4 The end of notice period if we do not receive aply from you

15.1.5 The date on which your policy terminates as petéhms of the policy

15.1.6 Rider cover will terminate at the end of the ridemm. In case policy term is greater than the rigem, only rider
cover will be terminated and the life cover willntimue as it is.

15.2 Termination of your policy
Your policy will terminate on the earliest of th@lbwing:
15.2.1 The date of payment of the refund amount on frek tancellation.

15.2.2 The date of settlement of death claim of the Lifséved.
15.2.3 The date on which the policy Matures.
15.2.4 The date of payment of Surrender Value or Accuredlatalue of your Discontinued Policy Fund.
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15.2.5 If the policy is discontinued after the first fip@licy years and is in a paid up state or is inrthéval period, and the
fund value at any time falls below one annualiseghpum, then the date on which the fund value fatow the
amount of one annualised premium.

16 General Terms

16.1 Free-look Period

16.1.1 If you have purchased the policy through distaneeketing channel, you have 30 days from the datbefeceipt of
this policy document to review its terms and caodg. If you are not satisfied, you can return plodicy stating the
reasons for objection.

16.1.2 If you have purchased the policy through a chaoittedr than distance marketing, you have 15 days fte date of
the receipt of this policy document to review gsms and conditions. If you are not satisfied, gan return the policy
stating the reasons for objection.

16.1.3 We shall refund you the amount arrived as perahewing formula:

Fund Value Plus the following which are alreadyutsdd
(Premium Allocation Charges,

Plus Policy Administration Charges, Plus Mortalitiiarges,
Plus Rider Charges, if any,

Plus Corresponding Service Tax and Cess)

Minus the following

(Mortality Charges & Rider Charges, if any alonghwihe corresponding Service Tax and Cess, prap@te to the period
you were covered

Plus Cost of Stamp Duty

Plus Medical Expenses, if any)

16.1.4 You cannot revive or restore your policy once yaméreturned your policy.

16.2 Suicide exclusion
16.2.1 If the Life Assured, sane or insane, commits seicudithin one year, we will not pay the death bénef

16.2.2 We will calculate one year from the Date of Comnament of Risk or Date of Revival of the Policy, uliever is
later.

16.2.3 We will pay your Fund Value as on the date of imtiion of death and the contract would cease.

16.2.4 Any charges recovered subsequent to the date ¢ dball be paid back to the nominee along withfth value
without any interest.

16.3 Policy loan
Your policy will not be eligible for any loans.

16.4 Nomination
16.4.1 You have to make a nhomination as per provisiorSaztion 39 of the Insurance Act, 1938.
16.4.2 You have to send your nomination or change of nation in writing to us.
16.4.3 You can change the existing Nominees during thenTafrthe policy.
16.4.4 Nomination is for the entire policy and not for apof the policy.
16.4.5 You have to make a fresh nomination when you gat policy re-assigned to yourself.
16.4.6 We do not express any opinion on the validity areqt any responsibility in respect of any nominagou make.

16.5 Assignment
16.5.1 You can write to us for effecting an assignmenyauir policy.

16.5.2 On assignment, the Assignee will be the sole owhére policy.

16.5.3 You have to make an assignment as per provisioSgcatiion 38 of the Insurance Act, 1938.

16.5.4 Assignment is for the entire policy and not foraatpf the policy.

16.5.5 You have to submit your policy document along vethalid and duly attested deed of assignment.

16.5.6 We will effect the assignment by endorsing youiigol

16.5.7 Assignment will be effective against our companiydrom the date of registering the assignmenttinlmooks.
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16.5.8 Assignment will automatically cancel any existirmprination.
16.5.9 Assignment will not be permitted where the polisyunder the Married Women'’s Property Act, 1874.
16.5.10Ne do not express any opinion on the validity areqat any responsibility in respect of any assigrtrgen make.

16.6 Non-disclosure

16.6.1 We have issued your policy based on your statementsur proposal form, personal statement, medigpbrts and
any other documents.

16.6.2 If we find that any of this information is inaccteaor false or you have withheld any material infation, we shall
declare your policy null and void but subject tet&m 45 of the Insurance Act, 1938.

16.6.3 We will not pay any contractual benefits and poliall be cancelled immediately by paying the swdee value, if
any.

16.6.4 If we repudiate death claim, we may pay the Funii&'# the Policyholder or to the Nominee / legail has the case
may be.

16.7 Grace Period
16.7.1 You can pay your Premiums within a Grace Perio8Mtays from the due dates for Premium Frequerndigsarly,
half-yearly and quarterly premium frequencies.
16.7.2 You have a Grace Period of 15 days for monthly puemfrequency.
16.7.3 Your policy will be treated as in-force during theace period. However, in case of death of thed#feured during the
grace period we shall deduct mortality charges@olaty administration charges from the claim amguinthe claim
is found to be admissible and payable.

16.8 Misstatement of age
If we find that the correct age of the Life Assuisdlifferent from that mentioned in the proposahf, we will check the eligibility
for the basic life cover, as on the Date of Comreement of Policy.
16.8.1 If eligible,
16.8.1.1 If the correct age is found to be higher, we vétover the difference in Mortality Charges alonghvimterest
by cancelling units from all your funds in proporti to their sizes. We may require medical reports
depending on your correct age and assess thefresshaWe may charge an extra premium or even mecli
your proposal and refund your fund value in casearot offer you the risk cover for the revised.ag
16.8.1.2 If the correct age is found to be lower and
16.8.1.2.1SAMF is required to be increased to the minimuweles required under this policy, then
16.8.1.2.1.1 Mortality charge may increase as a result of high&MF or decrease as a result of lower
age. The difference in mortality charge would thenrecovered or allocated as additional
units as appropriate.
16.8.1.2.2SAMF is not required to be increased to the mimintevel as required under this policy
16.8.1.2.2.1We will allocate additional units for the differenin Mortality Charges to all your funds in
proportion to their sizes.
16.8.1.3 We will terminate your policy, if your Fund Valus not sufficient to cover the difference in chargé&mg

with applicable interest.

16.8.2 If not eligible,
16.8.2.1 We will terminate your policy immediately.
16.8.2.2 We will pay you the Fund Value as on the date aislen after deducting applicable Discontinuanca@bs
and difference in the Mortality Charges along vefiplicable interest.

16.9 Participation in profits
Your policy does not participate in our profits.

16.10 Taxation
16.10.1vou are liable to pay service tax, cess and oinerd, as levied by the Government and other stgtatathorities, on
the following:
- Allocation Charges
- Mortality Charges
- Policy Administration Charges
-FMC
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- Rider Charges, if any
- Switching Charges, if any
- Discontinuance / Surrender Chsyifeany.
- Premium Redirection Charges, if any
- Partial Withdrawal Charges,nfya
- Miscellaneous Charges, if any
16.10.2We shall collect the taxes along with the charges

16.10.3Taxes may change subject to future changes inidaxiaws.

16.11 Date formats
Unless otherwise stated, all dates described aguinghe Policy Schedule are in dd/mm/yyyy formats

16.12 Electronic transactions
We shall accept Premiums and pay benefits throngtapproved modes including electronic transfers.

16.13 Communications
16.13.1]We will communicate to you in writing and delivdret correspondence by hand, post, facsimile, e-onalny other
approved mode.
16.13.2We will send correspondence to the mailing addyesshave provided in the proposal form or to thanged address.
16.13.3vou should also communicate in writing and delitrex correspondence by hand, post, facsimile, e-onahy other
approved mode.

16.13.4All your correspondence should be addressed to:
SBI Life Insurance Company Limited,
Central Processing Centre,
Kapas Bhawan, Sector — 10,
CBD Belapur,
Navi Mumbai — 400 614.
Telephone No.: + 91 - 22 - 6645 6241

FAX No.: + 91 - 22 — 6645 6655
E-mail: info@shilife.co.in

16.13.9t is important that you keep us informed of yobanged address and any other communication details.

17 Complaints

17.1 Grievance redressal procedure
17.1.1 If you have any query, complaint or grievance, yoay approach any of our offices.
17.1.2 You can also call us on our toll-free number.
17.1.3 If you are not satisfied with our decision or hang received any response within 10 business daygsmay write to
us at:

Head — Client Relationship,

SBI Life Insurance Company Limited

Central Processing Centre,

Kapas Bhawan, Sector — 10,

CBD Belapur,

Navi Mumbai — 400 614.

Telephone No.: +91 - 22 — 6645 6241

Fax No.: +91 - 22 — 6645 6655

E-mail Id: info@sbilife.co.in

17.1.4 In case you are not satisfied with our decision Hmlissue pertains to provision 12 (1) of the Resial of Public

Grievances Rules, 1998, you may approach the Insar&mbudsman. You can make the complaint to the
Ombudsman as per provision 13 of the said ruleg fdevant provisions have been mentioned in tlutiose
“Relevant Statutes”.

17.1.5 The address of the Insurance Ombudsman and theg&adirof Public Grievances Rules, 1998, are, dlailan the
website of IRDA http://www.irda.gov.inand in our websitattp://www.sbilife.co.in

The address of the ombudsman at Mumbai is:
Office of the Insurance Ombudsman (MaharashtraGuet)
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3 Floor, Jeevan Seva Annexe,
S.V. Road, Santa Cruz (W),
Mumbai — 400 054.
Telephone No.: +91 — 22 — 2610 6928
Fax No. : +91 — 22 — 2610 6052
E-mail : ombudsmanmumbai@gmail.com
17.1.6 We have also enclosed a list of addresses of insarambudsmen.

18 Relevant Statutes

18.1 Governing laws and jurisdiction
This is subject to prevailing Indian Laws. Any digp that may arise in connection with this shalksbbject to the jurisdiction of the
competent Courts of Mumbai.

18.2 Section 41 of the Insurance Act 1938

(1) No person shall allow or offer to allow, athdirectly or indirectly, as an inducement to @eyson to take or renew or continue
an insurance in respect of any kind of risk relatio lives or property in India, any rebate of Wieole or part of the commission
payable or any rebate of the premium shown on thieyp nor shall any person taking out or renewargcontinuing a policy
accept any rebate, except such rebate as maydveedlin accordance with the published prospectostables of the insurer:
Provided that acceptance by an insurance agemmimission in connection with a policy of life inamce taken out by himself
on his own life shall not be deemed to be acceptafi@ rebate of premium within the meaning of thib-section if at the time
of such acceptance the insurance agent satisfegréscribed conditions establishing that he imabfide insurance agent
employed by the insurer.

(2) Any person making default in complying withetprovisions of this section shall be punishabil fine which may extend to
five hundred rupees.

18.3 Section 45 of the Insurance Act 1938

No policy of life insurance effected before the ecoemcement of this Act shall after the expiry of tyears from the date of
commencement of this Act and no policy of life iremce effected after the coming into force of thi$ shall, after the expiry of two
years from the date on which it was effected, Bledan question by an insurer on the ground thatadement made in the proposal
for insurance or in any report of a medical offjaar referee, or friend of the insured, or in atlyes document leading to the issue of
the policy, was inaccurate or false, unless theragrsshows that such a statement was on a mateaisér or suppressed facts which it
was material to disclose and that it was fraudlyemade by the policy-holder and that the policydeo knew at the time of making
it that the statement was false or that it supgeeéacts which it was material to disclose; Pdedi that nothing in this section shall
prevent the insurer from calling for proof of ageaay time if he is entitled to do so, and no ppkball be deemed to be called in
guestion merely because the terms of the policyadjested on subsequent proof that the age offthnbured was incorrectly stated
in the proposal.

18.4 Provision 12 (1) of Redressal of Public Grievancd’ules, 1998

The Ombudsman may receive and consider

(@) Complaints under Rule 13

(b) Any partial or total repudiation of claims by arsumer

(c) Anydispute in regard to premium paid or payableeims of the policy

(d) Any dispute on the legal construction of the palioyofar as such disputes relate to claims
(e) Delay in setlement of claims

() Non-issue of any insurance document to customéss r@ceipt of premium

18.5 Provision 13 of Redressal of Public Grievances Ruge1998

(1) any person who has a grievance against amensmay himself or through his legal heirs makeomplaint in writing to the
Ombudsman within whose jurisdiction the branchffice of the insurer complained against is located.

(2) the complaint shall be in writing duly signked the complainant or through his legal heirs amallsstate clearly the name and
address of the complainant, the name of the brandffice of the insurer against which the compianmade, the fact giving
rise to complaint supported by documents, if aplied on by the complainant, the nature and extétite loss caused to the
complainant and the relief sought from the Ombudsma

(3) no complaint to the Ombudsman shall lie unless

(&) the complainants had before making a complainhéo@mbudsman made a written representation tonthedr named in the
complaint and either insurer had rejected the campbr the complainant had not received any reyithin a period of one
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month after the insurer concerned received hisegpntation or the complainant is not satisfied withreply given to him by

the insurer.
(b) the complaint is made not later than one year dfterinsurer had rejected the representation ar lsienfinal reply on the

representation of the complainant, and
(c) the complaint is not on the same subject mattenvfach any proceedings before any Court, or Coreurerum or Arbitrator

is pending or were so earlier.

We request you to read this Policy Booklet alonghvihe Policy Schedule. If you find any errorsegde return the policy for
effecting corrections.

kkkkkkkkkkkhkkkkhkkkkhkkhhkkhkkkhkkkkkkkkkkkk End Of P O“Cy Booklet kkkkkkkkhkkkkhkkkhkhkkkhkkkkkkkkkkhkhkkkhkhkkk Kkkk
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Rider Document

This is your Rider document containing the varitersns and conditions governing the Rider.

1 SBI Life — Accidental Death Benefit Linked Rider

1.1 General Conditions
1.1.1 You can opt for Rider only at the time of inceptimfithe Policy and not subsequently.

1.1.2 The terms and conditions specified in this ridecudoent are applicable only if your Policy Schedshews that we
have offered this Rider to you. The UIN allottedIBRPDA for this Rider is 111A019V0X.
1.1.3 We will pay the Rider Sum Assured on the accideaéaith of the Life Assured subject to all of thiofwing:
1.1.3.1 Your Base Policy as well as this Rider is In-force.
1.1.3.2 The Life Assured has died as a result of an Actidsrdefined below.
1.1.3.3 Death of the Life Assured should occur during th@éeRTerm.
1.1.3.4 Such accidental death should be proved to ourfaetiisn.
1.1.3.5 The death of the Life Assured should occur with2@ Hays from the date of accident.
1.1.3.6 The death must be solely and directly due to theigs from the accident and it should be indepandéall
other causes.
1.1.4 We will pay the Rider Sum Assured to the assigneajinee, appointee or the legal heir, as the casebma.

1.2 Definition of Accident
An accident is a sudden, unforeseen and involurgaent, caused by external, visible and violentmsea

1.3 Grace Period for Rider
1.3.1 Grace Period is applicable as for the Base Policy.

1.3.2 The covers under the Rider, if any, will be avdiaib full during the Grace Period

1.4 Lapsation of Rider
1.4.1 If your policy is discontinued before first 5 yedinen the rider cover will lapse.

1.4.2 If you convert your policy into paid up, the rideover would lapse.
1.4.3 No benefit will be available under a Rider if itilsLapsed condition.

1.5 Withdrawal From Rider
1.5.1 Your Rider stands Withdrawn if

1.5.1.1 You have requested in writing to withdraw from y®ider.
1.5.2 You cannot revive the Rider once withdrawn.

1.6 Revival of Rider
1.6.1 You can revive your Lapsed Rider along with the 8&wlicy during the Revival Period. Rider alone raznbe
revived if the Base Policy is lapsed.
1.6.2 You are required to pay all due Premiums.
1.6.3 You cannot revive the Rider once you have withdrélvensame.
1.6.4 You are required to satisfy our underwriting requoients, if any. We may charge extra premium based o
underwriting.
1.6.5 We may accept or reject your revival request fer®ider. We will inform you about the same.
1.6.6 Your Rider if revived will recommence only from tBate of Revival.

1.7 Rider Charges

1.7.1 Your rider charge would be deducted monthly throoghcellation of units.
1.7.2 You will be liable to pay all applicable taxes asiéd by the Government and other Statutory Autlesri

Form 64 Policy Number




1.8 Misstatement of Age
1.8.1 If we find the correct age of the Life Assured iefent from that mentioned in the proposal fomre will check the

eligibility for the rider benefits, as on the DateCommencement.

1.8.2 If eligible, the rider cover would continue assttill the end of rider term or the maximum agewtd under the rider,
whichever is earlier.

1.8.3 If not eligible, we will terminate the rider beriefi

1.9 Termination of Rider
1.9.1 Rider will terminate at the earliest of the folliog:

1.9.1.1 Termination of the Base Policy
1.9.1.2 On the Base Policy becoming Paid-Up
1.9.1.3 On their Surrender or Withdrawal
1.9.1.4 Expiry of the Rider Term
1.9.2 The Rider will terminate on settlement of claim anthe Rider.

The provisions under General Terms, ComplaintsReldvant statutes referred to in your Policy Bobkl#l also be applicable for
Rider.

1.10 Exclusions
We will not pay the Accidental Death Sum Assureddeaths arising as a consequence of or occurtiriggithe following events:
1.10.1 Infection: Death caused or contributed to, by arfgction, except infection caused by an extewisible wound
accidentally sustained
1.10.2 Drug abuse: Life Assured under the influence oblatd or solvent abuse or use of drugs except utigedirection of
a registered medical practitioner
1.10.3 Self inflicted injury: Intentional self inflictechjury including the injuries arising out of atteragtsuicide.
1.10.4 Criminal acts: Life Assureds’ involvement in criralrand/or unlawful acts with unlawful or criminaltént.
1.10.5 War and civil commotion: War, invasion, hostilitieghether war is declared or not), civil war, rdioel, revolution or
taking part in a riot or civil commotion.
1.10.6 Nuclear contamination: The radioactive, explosive hmzardous nature of nuclear fuel materials orperty
contaminated by nuclear fuel materials or accideising from such nature
1.10.7 Aviation: Life assured’s participation in any flgnactivity, other than as a passenger in a comalgrdicensed
aircraft
1.10.8 Hazardous sports and pastimes: Taking part oripnagtfor any hazardous hobby, pursuit or any nagepreviously
declared and accepted by us.

1.11 Surrender
You will not be eligible for any benefit on surrerd

kkkkkkkkkkkkkkkhkkkkhkkkhkkkhkkkkkkkhkkk E n d Of R| d er D ocume nt************************************
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